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Per: Anil G. Shakkarwar

Vewvox Systems, ﬁgainst the  Order-in-Original  No.
27-28/Commr. /Noida-1/2015-16 dated 13/11/2015 passed
by Commissioner of Central Excise, Noida-1.

i

152 The brief facts of the case are that the appellants were
engaged in manufacturing of Black & White ’[ﬁlevision as well
as Colour Television {CTV) sets, falling under Chapter Sub-
heading No. 8528.00 of Schedule to the Central Excise Tariff
Act, 1985, A team of Central Excise Officers had inspected
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.appellams manufacturing premises on 31/12/2002. On
scrutiny of decuments and records, it appeared to Revenue
that the appellant cleared the complete kit of- Colour
Television Sets in SKD condition to their job workers of OEMs
in kit form. It appeared to Revenue that by resorting to
classifying the said goods as parts of TV Sets classifiable
under Sub-heading No. 8529.00 of Schedule to the Central
Excise Tariff Act, 1985, the appellant evaded Central Excise
duty.. Therefore, two Show Cause Ngtices were issued fo ‘Rhe
appellant, one under C. No. 20~Misc/Vewox/R-17'§3N—
111/97/Pt  dated -'-..--16/12/-2003 ‘& . another C. No.

1D)Ad]/NOIda/Ve\WOK/?Q/OﬁL/19924 dated 08/11/2004

dcmandmg differential duty- of Rs: 61 94 450/ & 46 68,578/-

respeci‘.wely under Section 11A along Wlfch--'-lﬁ;nterest as

chargeable under Section 11AB o__f_}'-.C'ci _a__ ExmseAct, 1944.

The said Show Cause Notices ?::'\i%éi'é adjudwated -'."3-th1'ough

Order-in-Original No. 13- 14/00mmr;/1\1mda/2005 dated
24/02/2005 wherein demand of duty Hagmountmg to
Rs.80,67,968/- was droppcd and demand of Rs.17,95, 06\5/—
was confirmed. Aggrieved by the saud Order-in- Oug,mal
appellant has preferred appeal b_efore__: this Tribunal. This
Tribunal vide its Final Ordezr""":No__.:-._A/ 57508-57530/2013-
EX[DB] dated 07/08/2013'remande_c_i_-;.ﬂ;e matter back-to the
Original Authority with a direction-f_ér__ :e;fresh _adjudication in
the light of declaration of law by .I-ion_’ijle Supreme Court in

the case of Salora International Ltd.. Versus Commissioner of

N




Rs.61,94,455/+ &

interest . ‘and

it al ratio of Supreme C

case f a'lcr__a:':I_1_11;_e1j-__n_at_io_ﬁél Lid. {Su_pfa)

is mot ..'.a_lp__p_l.ip;;b]_e in
ol __'.:}a_.._-::#hei:r..case is covereq._:-:.__py_-. anoihelluhng ie.
-Commission_ér of Customs, New Delhi_.'Versus Sony. India Lid,
reported at 2008 (23_1_) LLI‘ 585 (S.C.) and he prayed to
allow the.é'ppeal... .
4, The ld D R. for ;zhe respondent, Shri TX. Sikdar, has
su;ﬁported the impugnéd Order-in-Original.
5‘\{. We find from the impugned Order-imn-Original that the
appellant had made similar pleas before the Original
Authority and Original Authority has rejected the plea that
their case is to be decided in terms of ruling in the case of

Comumissioner of Customs, New Delhi Versus Sony India Ltd.

S
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reported at 2008 {231) E.L.T, 385 {SC] We fiﬁd that the said
case law in the case of Sony India Ltd. (Supra) was considered
and distinguished by the I_--l'on’ble__Sgpr.eme Court through
their ruling the case of Salora 'Intefnat'.iozidal Ltd. (Supra), we
also find that this Tribunal had directed the Original
Authority to proceed for De-novo Adjudication in appellant’s
case with reference to the law laid down by Hon'ble Supreme
Court in the case of Salora International Ltd. {Supra). We do
not find any ground advanced by the appellant indicating thé_%;tt
the Original A.uthority has deviated from the direction gwe;‘z
b;“r :% Tribunal to him for De-novo Adjudication. Therefore,
we do not find any reason to interfere with the impugned
order. Therefore, we do not find any merit in the appeal filed
by appellant. We, therefore, dismiss L‘he{_‘ appeal filed by the

appellant.

(Order pronounced in the open
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(Anil G Shakkarwar) - (Justice Dr, Satish Chandra)
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